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“THE INDIAN LIMITATION ACT, 1908
9 OF 1908
' {7th Augu.’st,:lgo‘S]

-An Act to consolidate and amend the law for the
limitation of suits, and for other purposes.

" WHEREAS it is expedient to consolidate and amend the law
~relating to the limitation of suits, appeals and certain applications
‘vto Courts ; and whereas it is also expedient to provide rules for.
-acquiring by possession the ownership of easements and other

-=property. It is hereby enacted as follows:— o

PART L
_ PRELIMINARY
‘X (1) This Act may be called the Indlan Lxmltauon Act Short title,
: 1908 extent and
N commencev
ment.

(@It extends to the whole of Indxé 2[except the State of
-:Jammu and Kashmir] ; and ‘
- (3) This section and section 31 shall come into force at once. © -/
- "The rest of this Act shall come into force on the ﬁrst day of -
**January, 1909,
2. In this Act, unless there 1s anythmg repugnant in the Deﬁmuons.
-subject or context,— :
(1) ““applicant” includes any person from or through whom
-.an applicant derives his right to apply ;

(2) “bill of exchange” includes a hundi and a cheque ;

(3) “bond” includes any instrument whereby a person
~obliges himself to pay money to_another, on condition that the
- obligation shall be void if a specified act is performed or. is not

.performed, as the case may be ; .

(4) “defendant” includes any person from or through whom
-a defendant derives his liability to be sued ;

1For Statement of Objects and Reasons, see Gazette of India, 1908,

“Pt. V, p. 22; for report of Select Committee, see ibid., 1908, Pt. V, p, 223;

and for Proceedings in Council, see ibid. , 1908 Pt. VI, pp. 2, 13, 37 and 1457

The Act has been declared in force in the Sonthal Parganas by Notifi-

cation under the Sonthal-Parganas Settlement Regulation (3 of 1872), and i m
the Angul district by the Angul Laws Regulatlon, 1936 (5 of 1936).

- tended to Berar by the Berar Laws Act, 194I (4 of 1941) and in the Panth
*Piploda by the Panth Piploda Laws Regulation, 1929 (1 of 1929), s, 2,

$Subs. by Act 3 of 1951, s, 3'and Sch., for “‘except Part B States™,

3
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(5) ““easement” includes a right not arising from contract,
by which one person is entitled to remove and appropriate for
his own profit any part of the soil belonging to another or any
thing growing in, or attached to or subsisting upon, the land of"
another ;

(6) “foreign country’’ means any country other than:
![India, but includes also *[the State of Jammu and Kashmir]] ;

(7) “‘good faith” : nothing shall be deemed to be donein-
good faith which is not done with due care and attention ;

Lo (8) “plaintiff”’ includes any person from or through whom a.

plaintiff derives his right to sue ;

(9) “promissory note” means any instrument whereby the-
maker engages absolutely to pay a specified sum of money to an--
other at a time therein limited, or on demand, or at sight ;

3{(94) “India” means the territory of India excluding the-
State of Jammu and Kashmir;]

(10) “‘suit” doesnot include an appeal or an application ; and!

(11) ““trustee” does not include a benamidar, a mortgagee -
remaining in possession after the mortgage has been satisfied,ora.
wrong-doer in possession without title,

PART II
LIMITATION OF SUITS, APPEALS AND APPLICATIONS

3. Subject to the provisions contained in sections 4 to 2§
(inclusive), every suit instituted, appeal preferred, and applica—

of suits, etc,, tion made , after the period of limitation prescribed therefor by the

instituted,
etc, after
period of
limitation,

First Schedule shall be dismissed, although limitation has not been
set up as a defence. : .
Explanation.—A suit is institutea, in ordinary cases, when the
plaint is presented to the proper officer ; in the case of a pauper
when his application for leave to sue as a pauper is made ; and, in

'~ ~ thecase of aclaim against a company which is beirg wound up by

Where
Court is

the Court, when the claimant first sends in his claim to be the
official liguidator. i : _

4. Where the period of limitation prescribed for any suit,,
appeal or application expires on a day when the Court is - closed,.
the suit, appeal or application may be instituted, preferred ors

closed when made on the day that the Court re-opens.

period
‘exXpires.

Extension
of period
in certain
cases.

5. Any appeal or application for a review of judgment or for-
leave to appeal or any other application to which this section may:

- be made applicable ¢[by or under any enactment] for the time-

being in force may be admitted after the period of limitation-
prescribed therefor, when the appellant or applicant satisfies-
the Court that he had sufficient cause for not preferring the appeals

~ or making the application within such period.

1Subs, by the A. O. 1948 for “British India”,
2Subs. by Act 3 of 1951, s. 3 and Sch,; for “any Part B State”.
~ 3Subs. bys.3and Sch., ibid., for the forniercl, (9A4) which was ins..
by the A. O. 1950, ’ . : .
4Subs, by Act 10 of 1922, 8. 2, for “by any enactment or r ule”.
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Explanation.—The fact that the appellant or applicant was
misled by any order, practice or judgment of the High Court in
ascertaining or computing the prescribed period of limitation may
be sufficient cause within the meaning of this section.

6. (1) Where a person entitled to institute a suit or make an Legal
application for the execution of a decree is, at the time from disability.
which the period of limitation is to be reckoned, a minor, or in-
sane, or an idiot, he may institute the suit or make the appli-
cation within the same period after the disability has ceased, as
would otherwise have been allowed from the time prescribed
therefor in the third column of the first Schedule. .

(2) Where such person is, at the time from which the period
of limitation is to be reckoned, affected by two such disabilities,
or where, before his disability has ceased, he is affected by another
disability, he may institute the suit or make the application within
the same period, after bhoth disabilities have ceased, as would
otherwise have been allowed from the time so prescribed.

(3) Where the disability continues up to the death of suck
person, his legal representative may institute the suit or make th€
application within the same period after the death as would other~
WESP- have been allowed from the time so prescribed.

(4) Where such representative is at the date of the death affect-
ed by any such disability, the rules contained in sub-sections (1)
and (2) shall apply. , :

Hustrations

(a) The right to sue for the hire of a boat accrues to A during his
minority. He attains [ majority four years after such accruer. He ~may
ingtitute his sujt at any time within three years from the date of his attaining:
majority. ) )

(®) A rightto sue accrues to Z during his minority. ~After the accruer, but™
while Z is still a minor, he becomes insane.  Time rubs against Z from the
gate when his insanity and minority cease. = | :

{©) A right to sue accrues to X during his minority. X dies before attain-
ing majority, and is succeeded by Y, his minor son,  Time runs against
Y from the date of his attaining majority. B

7. Where one of several persons jointly entitled to institute a Disability
suit or make an application for the execution of a decree is under gf;’:‘f’era] .
any such disability, and a discharge can be given without the con< phintiffs
currence of such person, time will run against them all : but, or appli-
where no such discharge can be given, time will not run as against cants.
any of them until one of them becomes capable of giving such dis-
charge without the concurrence of the others or until the dis-

ability has ceased. e _

Tllustrations

(@) A incurs a debt to a firm of which B, C and D are partpers, B is insane
and C is a minor. D can give a discharge of the debt without the concurrence
of B and C. Time runs against B, C and D.

(b) A incurs a debt to a firm of which E, F and G are partpers. E and F
are insane, and G is a minor. Time will not run against any of them until
cither E or F becomes sane, or G attains majority. L

8. Nothing in section 6 or in section 7 applies to suits to
enforce rights of pre-emption, or shall be deemed to extend, for
more than three years from the cessation of the disability or the
death of the person affected thereby, the period within which any
suit must be instituted or application made. ‘ -

"Special
exce,ptions.

-



Limitation - {act 9
Illustrations ’

(a) A, to whom a right to sue for a Jegacy has accrued during his minority,

"’ attains majority eleven years after such accruer.. A has, under the ordinary

Continuous
runnfn ; cf
time.

Suits agaijnst -

express
trustees
and thejr
represen-
tatives.

<

Suitson - -
foreign
contracts.

Exclusion .-
of time
4in legal
proceed-
ings.

rule. . :

law, only one year remajning within which to sue. But under section 6.
and this section an extension of two years will be allowed him, making'
in all a period of three years from the date of his atfaining majority, within
which he may bring his suit. ' .

(b) A right to sue for an hereditary office accrues to A who at the time
is insane. Six years after the accruer A recovers his reason, A has six
years, utnder the ordinary law, from the date when his insanity ceased within
which to institute a suit. No extension of time will be given him under section-
6 read with this section. '

(c) A right to sue as landlord to recover possession from a tenant accrues
to A, who is an idiot. A dies three years after the accruer, his idiocy conti-
nuing up to the date of his death. A’s representative in interest has, under
the ordinary law, nine years from the date of A’s death within which to bring
a suit. Section 6 read with this section does not extend that time, except
where the representative is himself under disability when the representation
devolves upon him,. ‘ .

9. Where once time has begun to run, no subsequent dis-
ability or inability to sue stops it : ~ - ,

Provided that, where letters of administration to the estate of
a creditor have been granted to his debtor, the running of the time °
prescribed for a suit to recover the debt shall be suspended while
the administration continues. S o ,
10. Notwithstanding anything hereinbefore "contained, no
suit against a person in whom property has become vested in trust:
for any specific purpose, or against his legal representatives or -
assigns ‘(not being assigns for valuable consideration), for the
purpose of following in his or their hands such property, or the
proceeds thereof, or for an account of such property or proceeds,
shall be barred by any length of time. o

" [For the purposes of this section any property comprised in a
Hindu, Muhammadan or Buddhist religious or charitable endow-

“ment shall be deemed to be property vested in trust for a specific -

purpose, and the manager of any such property shail be deemed to
be the trustee.thereof.] o .

1I. (I) Suits instituted in *[India} on contracts entered into
in a foreign country are subject to the rules of limitation contained

. in this Act. - . ; » ~ .

(2) No foreign rule of limitation shall be a defence t6 a suit
instituted in *[India) on a contract entered into in a foreign country,
unless the rule has extinguished the contract and the parties were
domiciled in such country. during the period prescribed by such

PART III
"+ COMPUTATION OF PERIOD OF LIMITATION

x2. () In computing the period of limitation prescribed

- for any suit, appeal or application, the day from whichi such

period is to be reckoned shall be excluded.

ins, by Act 1 of 1920,.8. 2. (W. &. f. 1-1-1920), = -
sSubs, by Act 3 of 1951, s.3 and, Sch. for “‘the -
States”. . .
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" (2) In computing the period of limitation prescribed for an
appeal, an application for leave to appeal and an application for a
review of judgment, the day on which the judgment g:omplamed_
-of was pronounced, and the time requisite for obtaining a copy
~of the decree, sentence or order appealed from or sought to be.

" reviewed, shall be ‘excluded. '

. (3) Wherea decree -is appealed from or sought to be reviewgﬁd,
the time requisite for obtaining a copy of the judgment on which
it is founded shall also be excluded. ST

" (¢) In computing the period of limitation prescribed for an
application to set aside an award, the time requisite for obtain-
ing:a copy of the award shall be excluded. Y e o
" 13. In computing the period of limitation prescribed for any oEthcilr‘;se“’or;.
suit, the time during which the defendant has been absent frorp defendant’s
I[India] and from the territories beyond *[India] under the admi- absence

i ) 2 gy e excluded. . from India.
nistration of *{the Cen‘tralvGovernme.nt 1 shall be exclu o ol

. other
’ territories.
14. (1) In computing the period of Iimitation prescribed fof gxclusion of
-any -suit, the time during which the plaintiff has been prosecuting time of ©
'with due diligence another civil, proceeding, whether in a Court Ib“zg?;i‘fil;‘g
-of first instance or in a Court of appeal, against the defendant, ;G
shall be excluded, where the proceeding is founded upon the same without
«cause of action and is prosecuted in good faith in a Court which, jurisdiction.
from defect of jurisdiction, or other cause of a like nature, is
unable to entertain it. ’ ‘

(2) In computing the period of limitation prescribed for any
application, the time during which the applicant has been prose-
«cuting -with due diligence another civil proceeding, whether in a
«Court of first instance or in a Court of appeal, against the same_
party for the same relief shall be excluded, where such proce§d1_ng‘
1s prosecuted in good faith in a Court which, from defect of juris-

~diction, or other cause of a like nature, is unable to entertain it.

- Explanation I.—In excluding the time during which a former
suit or application was pending, - the day on which that suit
or application wds instituted or made, and the day on which the -
proceedings therein ended, shall both be counted. -

Explanation II.—For the purposes of this section, a plaintiff
-or an applicant resisting an appeal shall be deemed to be prose-

«<uting. a proceeding. =~ ; .

"Explanation IIT—For the purposes of this section misjoinder
of parties or of causes of action shall be deemed to be a cause of a
like nature with defect of jurisdiction. . :

- -15. (1) In computing the period of limitation prescribed for Exclustn
any suit or application for the_execution of a decree, the _institu- gfl?gge
‘tion or execution of which has been stayed.by injunction or order, which ~
the time of the continuance. of the injunction or order, the day proceedings -
-on which it was isstied or made, and the ddy on which it was 2r¢ ded
wyithdrawn, shall be excluded. - v , | suspended,

1Subs. by Act 3 of 1951, s. 3'and Sch., for “the States”.
Subs. by the A.O. 1937 for “‘the Government”. ¢
*The words “or the Crown Representative’ omitted by the A.O.. 19.

v



6 . Limitation . facr®
© (2) In computing the period of limitation prescribed for any
suit of which notice has been given in accordance with the require—

ments of any enactment for the time being in force, the period.
of such notice shall be excluded. . :

Exclusion 16. In computing the period of limitation prescribed for a
of time suit for possession by a purchaser at a sale in execution of a
:l;\x;l:hg - decree, the time during which a proceeding to set aside the sale:
proceedings Das: been prosecuted shall be excluded. .
to set aside . ’ :
executior-
sale are
pending. » ' ) ’ -
Bffect of -17. (1) Where a person who would, if he were living, have a:
death right to institute a suit or make an application, dies before the right
before accrues, the period of limitation shall be computed from the time
sightto  when there is a legal representative of the decedsed capable of
Teorucs, instituting or making such suit or application. ,
~ (2) Where a person against whom, if he were living, a right
to institute a suit or make an application would have accrued dies:
before the right accrues, the period of limitation shall be computed.
from the time when there is a legal representative of the deceased
against whom the plaintiff may institute or make such suit or
application. S T .
; “(3) Nothing in sub-sections (r) and (2) applies to suits to:
- enforce rights of pre-emption or to suits for the possession of -
immovable property or of an hereditary office. - '
Effect of ~ 18. Where any person having a right to institute a ‘suit or
fraud, . make an application has, by means of fraud, been kept from the-
- knowledge of such right or of the title on which it is founded,
" -or where any documient necessary to establish such right has:
been fraudulently concealed from him, S
the time limited for instituting a suit or making an application—-
* (@) against the person guilty of the fraud or accessory there -
: to, or _ :
" -(b) against any person claiming through him otherwise than.
in ggod faith and- for a valuable consideration;
shull be-computed from the time when the fraud first became-
- known to the person injuriously affected thereby, or, in the case:
- of the concealed document, when he first had the means of produ-
cing it or compelling its production. e
Efi’c ctof 19. F) Where, before the expiration of the period prescribed.
acknowledg- for -a suit or application in respect of any property or right, an.
ment in acknowledgment of lability in respect of such property or right
- writitg.  has been 'made in writing signed by the party against whom such

property or right is claimed, or by some person through whom he
derives title or liability, a fresh period of limitation shall be com-
pptcd from the time when the acknowledgment was so signed.

(2) Where the writing cgntaining the acknowledgment s
undated, oral evidence may be given of the time when it was signed;
but, subject to the provisions of the Indian Evidence Act,.1872, 1ef 1872

oral evidence of its contents shall -not be received.

\
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. -Explanation I.—TFor the purposes of this section an acknow-

- 'ledgment may be sufficient though it omits to specify the exact
‘nature of the property or right, or avers that the time for payment,

delivery, performance or enjoyment has not yet come, or 1s ac-

~companied by a refusal to pay," deliver, perform or permit to

. enjoy, or is coupled with a claim to a set-off, or is addresse;d toa -

- person other than the person entitled to the property or right.

‘ Explanation II.—For the purposes of this section, "‘sién;d”
means signed either personally or by an agent duly-authorised
in this behalf. A . - ‘

Explanation III.—For the purposes of this section an. ap.
plication for the execution of a decree or order is-an application
- in respect of a right. R . S :

, 20. '[(1) Where payment on _account of a debt or of interest Bffect of ~
. on a legacy is made before the expiration of the prescribed period payment -
by the person liable to pay the debt or legacy, or by his duly g}‘ ;CS?U"X
authorised agent, a fresh period of limitation - shall be com- ofiniere‘;,'
puted from- the time when the payment was made:] ' Ion
: . . = el €gacy.
*[Provided that, save in the case of a payment of interest made ’
" before the 1st day of January, 1928, an acknowledgment of the
payment appears in the handwriting of, or in a -writing signed

by, the person ~making the payment.]

(2)- Where mortgaged land is in the possession of the Bffect of
mortgagee, the receipt of the rent or produce of such land shall be ggg’&e"&
deemed to be a payment for the purpose of sub-section (). ., imfitgaged

N . andg,

Explanation.—Debt includes money payable under a decree
order of Court. AR -
k 21. (7) The expression “agent duly authorised in this behalf,” Aé‘;g; of
in sections 19 and 20, shall, in the case of a person under disability, ynder
include his lawful guardian, committee or manager, or an agent d sability, .
duly authorised by such guardian, committee or manager to sign S
the acknowledgment or make the payment. =~ - o

(2) Nothing in the said sections renders one of several join® ﬁglé;i’:,'.'r or
contractors, partners, executors or mortgagees chargeable by reason payment by
enly of a written acknowledgment signed or of a payment - made one of
Isy, or by the agent of, any other or others of them. ‘ isgj\;etral
- 3[(3) For the purposes. of the said sections— oo tractort
(a) an acknowledgment signed, or a payment made, in -
- respect of any liability, by, or by the duly authorised
agent of, any widow or other limited owner of property
"~ who is governed by the Hindu law, shall be a valid
acknowledgment ‘or payment, as the case may be, as_-
against -a reversioner succéeding to such liability ;

s

" 18ybs. by Act 16 of i94§,_ s. 2, for the substantive ;;an of sub-section (1), .-
- *Subs. by Act 1 of T§27;°8.%2, for the original proviso. RS :
. 'Ins, bys. 3,4bid. - ST

Joe
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(&) where a liability has been incurred by, or. on behalf of

- a Hindu undivided family as such, an acknowledgment

or payment made by, or by the duly authorised agent

of, the manager of the family for the time being shall be

deemed to have been made on behalf of the whole
family.] ‘

22. (1) Where, after the institution of asuit,a new plaintiff or
defendant is substituted or added, the suit shall, as regards him,
be deemed to have been instjtuted when he was so made a party.

(2) Nothing in sub-section (r) shall apply to a case where @
party is added or substituted owing to an assignment or devolution -
of any interest during the pendency of a suit or where a plaintiff
1s made a defendant or a defendant is made a plaintiff.

- 23. In the case of a continuing breach of contract and in the
case of a continuing wrong independent of contract, a fresh period

‘of limitation begins to run at every moment of the time during

which the breach or the wrong, as the case may be, continues.

24. In the case of a suit for compensation for an act which
does not give rise to a cause of action unless some specific injury

. actually results therefrom, the period of limitation shall be com-

puted from the time’ when the injury results. .

Illustrarion

.. & owns the surface of a field. B owns the subsoil. B-digs coal thereout
without causing any immediate apparent injury to the surface, but at last the
surface subsides, The pericd of limitation in the case of a suit by A against
B runs from the time of the subsidence. » ’

25. All instruments shall, for the purposes of this Act, be
deemed to be made with reference to the Gregorian calendar. )

Y P

Hlustrations-

(@) A Hindu makes a promissory note bearing a Native date only, ‘and
payable four months after date. The period of limitation applicable to a suit
ont the note rutts from the expiration of four months after date computed
according to the Gregorian calendar. o

(¢) A Hindu makes a bond, bearing a Native date ovly, for the repay-
ment of money within one year. The period of limitation applicable toa .
suit on the bond runs from the expiration of one year after date computed
according to the Gregorian calendar. .

" PART IV

e

ACQUISITION OF QWNERSHIP BY POSSESSION

' 26. (1) Where the access and use of light or air to and for
any building have been peaceably enjoyed therewith as an easement,
and as of right, without interruption, and for twenty years,

and where any way or watercourse, or the use of any water,
or any other easement (whether affirmative or negative) has been -
peaceably and openly enjoyed by any person claiming title therete
as an easement and as of right without interruption, and for twenty
years, ; , 3 S
the right to such access and use of light or air, way, watercourse,
use of water, or other easement shall be absolute and indefeasible,
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_ Each of the sgid‘ periods of twenty years shall be taken to be a

period ending within two years next before the institution of the

suit wherein the claim to which such period relates is contested.»

(2) Where the property over which a right is claimed under
sub-section (1) belongs to the Government], that sub-section
shall be read as if for the words “twenty years” the words “sixty
years” were substituted, ’

_ Explanation—Nothing is an interruption within the mecan=
ing of this section, unless where there is an actual discontinuance

- of the possession or enjoyment by reason of an obstruction by the

act of some person other than the claimant, and unless such

~ obstruction is submitted to or acquiesced in for one year after the

claimant has notice thereof and of the person making or authorising
the same to be made.

Illt;slrazions ‘ -

(a) A suit is brought @ 1911 for obstructirg a right of way. The de-
fendant admits the obstruction, but denjes the right of way. The plaint ff
proves that the right was peaceably and openly enjoyed by him, claiming
title thereto as an easement and as of right, without interruption from - Ist
January, 1890 to 1st January, 1910. The plaintiff is entitled to judgmen 1.

(8) In a like suit the plaintiff shows that the right was peaceably and
openly enjoyed by him for twenty years. The defendant proves that the
plaintiff, on one occasion during the twebdty years, had asked his leave to
enjoy the right. The suit shall be dismissed." . .

27. Where any land or water upon, over or from which any Exclusijon
easement has been enjoyed or derived has been held under or by if favour of ]
virtue of any interest for life or any term of years exceeding three f;}‘;’i’rs‘f,?:net’
years from the granting thereof, the time of the enjoyment of tenement,
such easement during the continuance of such interest or term
shall be excluded in the compuitation of the period of twenty -
years in.case the claim is, within three years next after the deter-
mination of such interest or term, resisted by the person entitled,

on such determination, to.the said land or water.

Hustration

A sues for a declaration that he is entitled t0 a right of way over B’s
land. A proves that he has enjoyed the right fc¥ twenty-five years; but B
shows that during ten of these years C, a Hindu widow, had a life interest in
the land, that on C’s death B became entitled to the land, and that within
two years after C’s death he contested A’s claim to the right. The svit must
be dismissed, as A, with reference to the provisions of this section, has only
proved enjoyment for fifteen years. .

v 28. At the determination of the period hereby limited to any Exinguish-

yof1872,

person for instituting a suit for possession of any property, his ment of

property.

\

- right to such property slla{lbeextingmshed . . rightto

PART V

SAVINGS AND REPEALS

29. *[(z) Nothing in this Act shall affect section 25 of the Savings

Indian Contract Act, 1872. - - f

1Subs. by the A.O. 1937 for “Government”. o
2Subs. by Act 10 of 1922, s. 3, for the original sub-section (1).

. | 9
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(2) Where any special or local law prescribes for any suit,
appeal or application a period of limitation different from the
period prescribed therefor by the First Schedule, the provisions
 of section 3 shall apply, as if such period were prescribed there-
- for in that Schedule,.and for the purpose of determining any
period of limitation prescribed for any suit, appeal or application
by any special or local law— L '

(a) the -provisions contained in section 4, sections 9 to 18,
and section 22 shall apply only in so far as, and to the
extent to which, they are not expressly excluded by

. such special or local law; and : :

(b) the remaining provisions'of this Act shall not apply.]'

1{(3)] Nothing in this Act shall'apply:to suits under the Indian
-Divorce Act. . ‘ : 4 of 1869.

_ [(4)] Sections 26 and 27 and the definition of ‘‘easement”
in section 2 shall not apply to cases arising in territories to which
the Indian Easements Act, 1882, may for the time being extend. s of1882.

© 130, [Pfovs'sion for States for which the period prescribed is
shorter than that prescribed by any law previously in force in a
Part B State.]—Rep. by the. Adapration of Laws (No. 2) Order, 1956;

. 3L [Provision for suits by ~certain morigagees in territories Men—
 tioned in the Second Schedule]—Rep. by the Repealing and Amend-
ing Act, 1930 (8 of 1930)], s. 3 and Sch. I1.
: 32. [Repeals.)—Rep. by the Second Repealing and Ammdz'ng'
Act, 1914 (17 of 1914), 5.3 and Sch. II. -
THE FIRST SCHEDULE
“+ (Sez section 3) '

"FIRST DIVISION : SulTs

o - ——

Description of suit | Period of limitation | Time  from which - eriod ‘
S begins torun

Part 1, —Thirty days

1. To contest an award of the| Thirty asss .- . | When notice of the award is
Board of Revenue under| - - de vered to he'  aintiff.
. the Waste Lands (Claims) B S

_ Act, 1863, .

© 23 of 1863.

1Otiginz‘al sub-sections (2) and (3) -re-numbered as s.b-secti ( N -
tively by Act 10 of 1922, s. 3. _ . B 10!,1.3 (3> an_d‘ (4 -zespec

?Ins, by-Act 3 of 1951, 5. -3 and Sch, The originais. 5: w . '8 of
oo g o 9 b T orusl .35 was rep.py Ack of
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THE FIRST SCHEDULE—conzd.

5% . % )
FIRST DIVISION © S s —conzd.

Description of suit - Period of limitation - | Time from which period
. : - : : .begins to run

-1 Part H.—Ninezy days

2. For compensation for doing { Ninety days .:- . | When the actJor omission
or for omitting to do an - . takes'place. v
act alleged to be in pur- - ’ o

suance of any enactment
in force for the time being
in ¥[India].

Pare I11.—Six
PR , . months o
3. Under the Specific Relief | Six months . . | When the dispossession oceurs,
- Act, 1877, section 9, to. . ST : i
recover  possession  of
immovable property.

X of 1877. ‘

- -

2k - *° kL * ) - * *

3[Part IV .—One
year]

5. Under the summary pro~ | 4{On ear] . .:| When thé debt or liquidated
cedure referred to in sec~ demand becomes payable or
tion 128 (2)(f) of the . ) .~ when the property becomes
Code of Civil Procedure, |~ - recoverable.§

1908 3[where the pro- : :

vision of . such sum-
mary procedure does not
exclude the ordinary pro-
cedure in such suits and | -
under Order XXXVII of |.
the said ' Code]. -

-5 of 1908.

5% 2 V%

6."Upon a Statute, Acf, Regu-~ | One. year: "o . | When the penalty or forfeiture -
lation or Bye-law, for a . . is incurred. ’
penalty or forfeiture. .

7. For the wages of a house- | /[One year] .. . | When the wages accrue due. -
hold. servant, artisan ~or - : : :
labourer #***

*8. For the price of food or drink | ?[One_ year] .| When the food or drink is
sold by the keeper of S : delivered.
a hotel, tavern or lodging- :
- - - house. -

.

1Subs, by Act 3 of 1951, s. 3 and Sch., for “‘the States”. : B
’ 2Article 4 relating to suits under Employers and Workmen (Disputes) Act, 1865

* rep. by Act 20 of 1937, s. 3 and Sch. IL ; . : o
3Ins. by Act 30 of 1925, s, 2. : o
4Subs. by s. 2, ibid., for the original entry. -
5The heading “Part IV.—One year” omitted by s. 2, tbid. o
$Certain words were omitted by Act:34 of 1939, s. 2 and Sch. I. .
Subs. by Act 11 of 1923, 5.2 and Sch. I, for the original entry.
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‘ THE FIRST SCHEDULE—conrd. ‘

- FIRST DIVISION : Surts—contd.

.

Description of suit . Period of limitatien | Time from which - period
begins torun -

Part IV.—One »
R year.—contd.. '

9. For the price of lodging . | Y[One year] .. . | When the price becomes:
’ : payable..

- 10. To enforce a right of pre- | Y[One year] - .. .| When the purchaser takes,
emption, whether the : under the sale sought to be
right is founded on law, ’ *|  impeached, physical posses-
or general usage, or om , : . sion of the whole of the
special contract. . property sold, or, where the:

- subject of the sale does not
R . ) admit of physical possession,
! when the insriment of
sale is registered.

11. By a person, againstt whom | [One year] . .- |- The date of the order.
" any of the following orders . :
has been made- to estab- | - . - .
lish the right. which he
claims to the property
‘comprised in the order :

(1) Order under the Code of
Civil Procedure, 1908;
on- a. claim preferred

. to, or an objection made

* to the attachment of, N
property attached in exe-
cution of a decree;

< of 1908 -

-(2) OrderPundder section 28 (if . . o
the Presidency Small 7 ) ‘of 2882
Cause Courts Act, 1882. 1 =
11A. By a person against whom | [One year] . .1 The date of the order.
an order has been made .
under the Code of Civil . - :
Procedure, 1908, upon | - : 5 of 1908
. an  application by the -
holder of a. decree for
the possession of im-
movable property or by
the purchaser of such pro-
perty- sold in execution of
~a decree, ' complaining of
__resistance or obstruction
. to the delivery of posses-
sion thereof, or upon an
application -by any person
dispossessed  of such
<« property in the delivery
of possession. thereof to
the  decree-holder or
purchaser, to establish the
right which he claims to
the present possession ‘of
the property comprised in
the order.

1Subs. by Act 11 of 1923, s. 2 and Sch. 1, for the original entry.
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THE FIRST SCHEDULE—awn:d.

Limitation

;.]3

- FIRST DIVISION : SUITS—contd.

Description of suit

Period of limitation

o

12. To set asxdc any of the
following sales:~—

(a) sale in execution ' of a
decree of a Civil, Court;

(5) sale in pursuance of a
decree or order of a
Collector or other officer
of revenue;

(¢) sale for arrears of Gov-
eriment revenue, or
for any demand recover-
able as such arrears;

(d) sale of a patnj taluq sold
for current arrears. of

v rent,
: Explanatwn —In this anic]c
“patni” includes ~ any

intermediate tenure sale-
able for current arrears
- of rent, : .

13. To alter or set aside a deci-

sion or order of a Civil |-

Court in any proceedlng
-other than a suit.

14. To set asxde any act or order-
of an officer of Government
in his official capacity, not
herein otherwise expressly
provxded for.

15. Against Government to set
aside any attachment, lease
or trarsfer of immoveable
property by the reveniue-
authorities’ for arrears of
Government reveniue,

16. Against Government to re-
- cover money paid under
protest in satisfactio® of a

claim made by the revenue-
authorities on account of
.arrears of revenue or on
account of demands re-
coverable as such arrears.

17. Against Government
compensation for - land
-agcquired for pubhc pur—
poses.

Part IV.~—One
T year—contd,
1[One year]

1[One year]

YOne year] .-

1[One year]
1k[On:: year]

YOne year] ..

»

Time = from which period
“begins torun

When the sale is confirmed,
or would otherwise have
become final and conclusive,
kad no such suit been
brought,

The date of the final decision
or order in the case by a
Court competent to deter--
mine it ﬁnally. .

The date of the act or order,

When the attachment, lease
or transfer is made,

When the .payment is made.

[

The date of determining the
“amount of the compensation,

1Subs. by Act 11 of 1923, s. 2and Sch I, for the orlgltlal cntty

381 M. of Law—3
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THE FIRST SCHEDULE—contd. - |
FIRST D1vIsION : Surts—contd.-
Description of suit Period'of limitation .| Time from. which - period
] . ) begins to run .
Part IV.—One year
L —concld. - : »
18, Like suit for compensation-| [One year] The date of the. refusal to
.when the acquisition is not - complete, L
" completed. : : _ L
v C
19. For compensanon for false 1[One year] When the imprisonment ends.
u'npnsonment ) : PERE ‘
'executors, administra- 1[Oné year} The date of the ~death of

20. By
" .. tors .or representatives
under the Legal Repre-
sentatives’ Suits Act, 1855.

21. By executors, administrators
or representatives under
_ the Irdjan Fatal Accidents
Act, 1855. .

_ 22, For compensanon for any
other injury to the’ person.

23. For compensanon for a mali-
© cious prosecunon

24. For compensation for libel .

25. For compensation for slan-
. €r. -

26. For '. compensation for loss
of service occasioned by
the seduction of the plain-
tiff’s servant or daughter.

27. For compensation for . in-
ducing a person to break a

_contract with the plaintiff.

- 28, For
illegal, irregular or ..lex-
cesswe dxstress .

29, For compensanon for wrong-

.- ful seizure of moveable

" property under legal pro-, '

CEess.

- 30. Agamst a carrier for com-
. pensation for losing or m-
juring goods.

31. Against a carrier for com-

. pensation for non-delivery
of, or delay ift delivering,
goods. e

compehsation ‘for. an"

[One yéar] .

'[One year]

[One year]

A 1[Oné year]

{One year] .

[One yearj .

1[One year]

![One year]. "..-

1[One year]
1[One year]

One year]

.

- the person wronged.

The date of the death of thc
person killed:

‘

. | When the injury is committed.

. | When the plaintiff is acquitted;’

or the prosecution is other-
wise terminated.

When the libel is published.

‘When the words" are spoken,
or, if the words are not
actionable = in. :themselves,

" when the special damage
- complained - of results.

When the. loss occurs.

The ;date of the breach.

“The ‘date of the distress.

The date of the seizure.”

-

When the loss or iniu;y;QCmts.

| When the goods ought to be

. dehvered

1Subs. by Act 11 of 1923, 5. 2 and Sch I, for the ongmal entry.
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39 of 1925.

36. . For

40 For
' fringing copyright or any

43 Under

. or-1908]

Limitation

I5

THE FIRST SCHEDULE—-contd

FIrsT DIVISION SUITS——contd

Ty

- Description of suit - .

Period of limitation

~Time from which period
begins to run

‘32, Against one Who, having a

right to use property . for
specific purposes, perverts
it to other purposes.

33. Under the - Legal 'Répre-
sentatives® Suits Act, 1855,
against an executor.

34 Under the same Act against
. an administrator.

. 35. Under the same Act against

any  other. representative.’

compensation for any
malfeasance, misfeasance

. or nonfeasance indepen-

. dent of contract and not
?erem specially ' provided
or.

37. For = compensation for . ob-
structing a way or a water-
-t course.

- 38 For ° compensatxon for dx--

vertmg a watercourse.

39. For compensanon for tres-
pass upon immoveable
. property.
' compensation  for in-
other exclusive - pnv:lege
41 To restrain waste

42. For compensation for injury
caused by an injunction
wrongfully obtained.

the ' 2[Indian Suc—
cession Act, 1925, sec-
tion. 360 or.section 361],
to compel a refund by a
‘person to whom an ex-
ecutor or administrator
has paid a legacy. or dis-
tnbuted assets. . .

#

Part V —-Two years

Twu years B

1[Two years]

l[.Two years] -
YTwo years}

i[Two years]

Three years -
YThree years]. -
1[Three.years} o
[Thrée years]
[Three years]
1[Thr‘eé years] - .

¥

[Three years]

-~

Pdrt VI—~Three years

When the' perversion first be-
comes known to the persor-
injured thereby.

e, N

.| When the’ wrong -complained

cofis t}one.-
" Ditto.

Ditto. -
When the * malfeasance, mis-

feasance  or. nonfeasance
takes place.

~

The ‘déte of .the obstructi 0;1.‘“

The date of -the dive;sion,'
The .date of . the" trespass. -

The date- of ‘the infringemeﬁt.
Vyheﬁ ~the} waste  begins.
When the injunction ceases.

.The date of ‘the payment or
dlstnbutlon .

Y-

1Subs. by Act 11 of 1923, 5. 2 and Sch. I, for the ongmal entry.
2Subs. by Act 8 of, 1930, 5. 2 and Sch. 1, for certam words ‘

Tl
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THE FIRST SCHEDULE—contd.

FIrsT DIVISION :. SUITS—contd.

- Description of suit

Period of limitation

Time . from which period
begins to run

44. By a ward who has attained
majority, to set aside a
transfer of property by his
guardian,

45. To contest an award under
any of the following Regu-
lations of the Bengal
Code:—

The Bengal Land-revenue
! Sgttlement Regulation,
1822,

The Bengal Land-revenué’.

Settlement Regulation,
1825, .

The Bengal Land-revenue
(Settlement and Deputy
Csollectors) Regulation,

- 1833, .

46. By a party bound by such
award to recover any pro-
perty comprised therein.

47. By any person bound by an
order respecting the pos-
session of immoveable pro-
perty made under the Code
of Criminal Procedure,

* 1898, or the Mamlatdars’
Courts , Act, 1906,
or by any one claiming
under such person, to
recover the property com-
prised in such order.

18. For specific moveable pro-
perty lost, or acquired by
theft, or dishonest mis-
appropriation or conver-
siony or for compensation
for wrongfully taking - or
detaining .the same.

"48A. To recover moveable pro-
- perty conveyed or bequea-
thed in trust, deposited or
pawned, and afterwards
. bought from the trustee,
depositary or pawnee for

a valuable consideration.

Part VI.—Three
Yyears—contd.

1 Three years]

Three years] -

[Three years)

[ Three years]

1[Three years]

Three years

.

~

When the ward attains majority.
' a

The dafe of the final award or
order in the case,

The date of the final award
or order in the case.

The date of the final order in
the case,

When the person having the
right to the possession of the
property first learns in whose
possession it is.

When the sale becomes know.
to the plaintiff. s

1Subs, by Act 11 of 1923, s. 2 and Sch. ! for the original entry.

®Articles 48A and 48B ins. by Act I of 1929, s. 3 (W.e.f, 1~1-1929).

Ben, Reg.
7 of 1822,

Ben, Reg.
9 of 1825s.

Ben, Reg.
9 of 1833.

s of 1898,
Bom.
2 of 1906.
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" FIRST DIvISION : SulTs—contd.

’ Limitation

THE FIRST SCHEDULE—cond.

17

s -

Description of suit

Period of limitation -

Time frcm which period
segins to run

49.

50..
sI.

| 52,
53.
54.

| 55.

s6.

;\57-

48B. To set aside sale of

moveable property com-~
prised in 2 Hindu, Muham-
madan or ‘Buddhist reli~
gious or charitable endow-
ment, made by a manager
thereof for a valuable
consideration,

For other specific moveable
property, or for compensa-
tion for wrongfully taking
or injuring or wrongfully
detaining the same.

For the hire of animals,
vehicles, boats or house~
hold furnijture.

For the balance of money

advanced in payment of
goods to be delivered.

For the price of goods sold
and delivered, where no
fixed period of credit is
agreed upon.

For the price of goods sold
and delivered to be paid
for after the expiry of a

" fixed period of credit.

For the price of goods sold
and delivered to be paid
for by a bill of exchange,

_no such bill" being given,

For the price of trees cor
growing - crops sold by the
plaintiff to the defendant
where no fixed period of
credit is -agreed upon.

For the price of work done

by the plaintiff for the’

defendant at his réquest,.
. “where no  time has . been
ﬁxed for payment. -

For money payable for
money lent,

—contd,

Three years

[Three years]

"[Three years]
UThree yeérs] o

YThree years]
1f1‘hree years) J
[Three vears]

Y Three years]
1[Three years]

[Three years]

Part VI.—Three years

When the sale beccmes knowm
to, the plaintiff.] :

[ -

When' the property is wrong~
fully; taken or m)ured or
when the detainer’s  posses—
sion becomes unlawful,

When the hire beccmes pay-
able.

.
{

When the gocds cught to be:
delivered.

The date of the dehvery of

the_goods. .

When the period' of credit
.. egpires, B

When the period of the” pro-
posed bill elapses..

The date of the sale,.

When the work is done;.

When the loan is made.

1Subs. by Act 11 of 1923, 5. 2 and Sch. T, for the original entry.



g8

Limitation

THE FIRST SCHEDULE—conid.

[acT 9

N

FIRsT DIVISION : SUITs—contrd.

Description of suit

-~
v

Period of limitation

Time from which pericd
begins to run

48, Like suit when the lender
has given a cheque for the’
moncy.

559.'For money” lent under an
agreement that it shall be
payable on demand,

«60, For money deposited under

an agreement that it shall”

_be payable on demand, in-

- cluding monéy of a cus-

” tomer in the hands of his
‘B banker so- payable.

‘661. For money payable to the’
- plaintifi for money paid
for the defendant.

«62, For money payable by the
defendant to the  plaintiff
for money received by the
defendant for the plaintiff’s

use..

. <63, For_money payable for in-

. térest upcen money due
from the defendant to the
plaintiff.

:64. For money payable to  the-
plaintiff for money found
to be due from the defen-
dant to the plaintiff on

accounts stated between

them. -

+65. For compensation for breach
Y " of a promise to do anything
at g specified . time, = or
upon the happening of a
specified contingency.

.66, On asingle bond, where a.
day is specified- for pay-

~ ment. .
©..67.0na éihgle bond, where no
- @ _- suchday is specified.
" .68. On a bond subject - to a
condition,

- —contd, -

Three years]

[Three years]

t

[Three .ycars] )

[Three years]

Three years)
i[Three years]

YWThree years]

1[Three years]

[Three yeérs]

1[Three years]’

[Three years]

Part VI.—Three years

J

When the cheque is paid.

*When tﬁc loan is made.

When the demand is made.

When the money is paid.

N

When the money is received.
When the interest becomes due,

When the accounts are stated
in writing signed by the
defendant or his agent duly
authorised in - this behalf,
unless where the debt s,
by a simultaneous agreement
in writing signed as afore-
said, made payable at a
future time, and then . when
that time arrives.. ’

When the time specified arriv.cs
_or the ‘contingency happens,

The da}" SO speciﬁed.

The date of execuﬁng the bond.

P

When the condition i;;broken. ‘

- 18ubs. by Act 11 of 1923, 5. 2 and Sch. T, for the origiral entry,

3
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FIRsT DIVISION : SUITS—contd. . .

Limitation

. THETFIRST SCHEDULE—cond.

19

Description of suit

Period of limitation

Time from ' which period
begins to run

<69,

71,

~76.

-77. On a dishonoured

=78, By the payee

. Onabill of exchange payable’

. On a bill of exchange

. On a bill of exchange

. On a promissory note '

. On a promijssory note

Ona’ bill of exchange or
promissory note payable at
a fixed time after date.

at sight, or after sight, but
not at a fixed time,

On a bill of exchange accept-
. ed payable at a particular
place,

or
promissory note  payable
at a fixed time after sight or
‘after demand. -

or
promissory note payable
on demand and not ac-
compamed by any wntmg
restraining . or postponmg
the r1ght to sue,

or
" bond payable by instal-

.ments.

or
bond payable by instal-
* ments, which provides
that, if default be made in

payment of one or more |-

Part VI =T hree yean
—contd,

‘[Thrcc years)
YThree years]. .
1[Three years] -

[Three .yca;s]
YThree. years}

Three yeéars] B

UThree ,j'café] o

instalments, the whole shall
be due,

On a promissory note given
by the maker to a third
2rson to be delivered to
the payee after a certain
event should happen. .

foreign
bill, where protest has been
made and notice given. .

agalnsf the.
-drawer of a bill of exchange,

[Three years]

%[Thrcc _years]

1[Thres years}

- which has been  dishonour-{ -

ed by non-acceptance. ..

- - The date of

L vThc date of the refusal

When thé’ b111 or note falls
due,

| When the bill is presented.

thn the bxll is presentcd at
that place.

When the fixed time expires,

__Thc date of the bill - or note.

The expiration of the ' first
term of payment as to  the
part theny payable ; -and for
the other parts, the expira-
. tion of the respective. terms -
of payment .

When the default’! is made,
unléss. where - the payee  or
obligee . waives -the  benefit
of the provision, and - then
- when fresh default is made
inrespect of which there is
no such waiver.’

the delivery to -
. the payee.. .. .- -

When the notice is given. -

o
accept,

1Subs, by Act 11-0f 1923, 5.2 and Sch, 1, for the original entry. . .
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FIrsT D1visioN : Su

Limitation

-~ .

‘Tact &

THE FIRST SCHEDULE—con:d.

ITS—contd.

Description of suit

Period of limitation

Time from which period
begins to run

79.
" go.
—81.
82.

83.

84.

3s.

86.

87.

88.

By the acceptor of an
commodation-bill against
the - drawer.

Suit on a bill of exchange,
promissory note or bond
not herein expressly pro-
vided for,

Bya surefy against the
pringipal debtor. :
By a surety against a co-

surety. o
Upeon any other contract to
indemnify.

By an attorney or vakil for
- his costs of asuit or a
particular- business, there
being no express agree-
_ment as to the time when
such costs are to be paid.

For the balance due on a
mutual, open and current
account, where there have
been reciprocal demands
between the parties.

2[(a) On a policy of insurance
when the sum insured is
payable after proof of the
death has been given to or
received by the insurers.

(). On a policy of insurance
when the sum insured is
payable, after proof of the
loss has been given to or
received by the insurers].

By the assured to  recover
premia paid under a policy
voidable at the election of
the insurers. :

Against a factor for,

account.

an

-|Part VI.—Three years

ac-’

—contd,

Three years] .
![Three years] R
Three years}
Y Three years]

Three years] = - .

Three years] .

[Three years]

Three years]

'1[Thrce years]

. [Three years]

-

When the acceptor pays the-
amount of the bill.

When the bill, note or bond:
becomes payable, :

When the surety pays the:
creditor.

When the surety pays anything.
in excess of his own share.

When the plaintiff is actually
indemnified.

‘The date of the termination of .
the suit or business, or
(where. the attorney or vakil,
properly - discontinues the
sujt or business) the date of”
such/discontinuance. )

- The close of the year in Which-.

the last item admitted or
proved is .entered in the
account ; such year to be:
computed as in the account.

*[(a) The date of the deathof
the * deceased,

(&) The date of the occurrence:
causing the loss.]

When the insurers elect to-
avoid the policy.

When the account is, . during:
the continuance of the-agency, .
demanded and refused or,. -
where no such  demand is.
made, when - the agency
erminates. :

1Sybs. by Act 11 of 1923, s. 2 and Sch. I, for the original entry. o
2Subs. by Act.I3 of 1941, s. 68, amending Act 4 of 1938, s. 122, for the origiral entry~



©OoF 1908] - Limitation
- - THE FIRST SCHEDULE—conzd.

FIRST DIVISION : SUITS—contd.

21

-~

Time from which period

Description of suit
e begins to run

| Period of limitation

Part VI—~Three years
« - - —contd,

89. By a principal ‘against ! When the account is, during the

his | [Three years]
agent for moveable pro- : continuance of the agency,
perty received by the latter demanded and refused or,
and not accounted for, where no such demand is
- -made, when the agency
.| terminates. .

g0, Other - suits by principals | {Three years] When the neglect or mis-
against agents for neglect . conduct becomes known te

or misconduct. the plamtlﬂ'
9I1. To cancelor.set aside an-| [Three years] When the facts entitling the

instrument not otherwise

ument plaintiff to have the instru-
provide or.

ment cancelled or set aside .
‘ ) become known to him.
[Three years]

. To declare the forgery of an When the issue or registration

- 04

instrument 1ssued or regis-
tered.

. To declare the forgcry of an
instrument attempted to

be enforced against the
plamtlﬁ

For propert_y which . the
plaintiff has conveyed while
insane.

95. To set aside a_decree obtain-

relief on the ground . of

) fraud.

96 For relief on the ground of
mistake,

97. For money paid upon an
existing - consideration

which afterwards fails.

-98 To make good- out of the
general estate of a deceased
trustee the loss occasioned
by a breach of trust.

‘99, For contribution by a party
who has paid the whole or | .

more than his share of the
- amount due under a joint
decree, or by a sharer in a
joint estate who has paid
the whole or more than his
share of the . amount of
revenue due from. himself
and his co-sharers.

[Three years)

k W Three years]

[Three years]
ed by fraud, orfor other |-

Three years]

[Three years]

{Three S’ears] v

‘[Three years]

“

* becomes known to the plain-

tiff,

The date of the attempt.
. R

-~ -

When the plamtxﬁ' is restored
to sanity, and has knowledge -
of the conveyance.

When the fraud becomes known
to the party wronged.

When the mistake becomes
known, to the plaintiff.

The date of the failure.

The date of the trustee’s
death, or, if the loss has not
then resulted, the date - of
the loss.

The date of the” payment in
excess of the plaintiff’s own
share.

1Subs. by Act 11 of 1923,s. 2 and Sch. I, for the OX‘lglndl entry.
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* FIrST DIVISION :

Lzmztatzon ,
THE FIRST SCHEDULE——conzd

SUITS——‘comd.

[acT 8+

Description of suit

Period of limitation

Time from which period’
begins to run

100,

101,

102,

‘103,

104.

105.

106.

107.

] 108.

‘109,
. -~ property belonging  to the

. For arrears of rent

. By avendor of

By a_co-trustee to enforce
against the estate "of a
deceased trustee a claim
for contribution. ’

For a seaman’s wages

For wages not otherwise
expressly provided for by
this schedule.

By a Muhammadan, for
exigible d_ower (m ‘ajjal).

Bv'a Muhammadan for
deferied dower (mu’wajjal).

By a mortgagoer after  the
- mortgage
fied, -to recover surplus
collections received by the
- mortgagee.

For an account and a share
of the profits of a dis-
solved partnership.

By the managcr of a ]Olnt\
estate of an  undivided

- . family for contribution, in
respect of a payment made |~

by him on account of - the
cstate i .

By a lessor for thc value . .of
trees cut down by  his
lessee - contrary to the
terms of the leasc

For the profits of 1mmovable

‘plaintiff which have been

wrongfully received by the i

defendant.

immovable
property for personal pay-
ment of unpaid purchase-
money.

has beer: satis- |

Part VI ~—Three years

—contd,

| [Three_years]

:1[.Thrcc years]

Three years] = ~

Thre ¢ years]

4

Three years]

Three years]

1‘[-'I‘hrce years]

[Three years]

[Three years] -

[Three years]

s

‘[Tiiréc years]

Three years]

When the right to contnbutlon,
accrues.

The end of the voyage during:
which the wages are earned.
When the wages accrue due,

When the dower is demanded:’
and refused or (where, during:
the continuance of the mar-
riage no such demand  has.
been made) when the mar-'
riage is- dissolved by dezth or
divorce.

When the marriage is dissolved?
by death: or divorce.

When the mortgagor re-enters:
on the mortgaged property.

The date of the dissolution..

| "The date of the payment.

*

When the trees are cut down,.

When the profits are received..

When the arrears become due,

The time, fixed for completing-: :
the sale, or (where the title:
is accepted . after - the time
fixed for completion) the:-
date of the acceptance. .

~1Subs. by Act 11 of 1923, 5. 2 and Sch. I, for the ongmal entry.
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THE FIRST SCHEDULE—-—comd

FIRST DIVISION :

SUITs——comd.

Description of suit

Period of limitation

i

Time frem which pen(d
begins to run

112,

113.

114.

115.

116.

117.

118,

110,

120.

“I21.

For a call by a company
registered under any Sta-
tute or Act..

/

For specific performance of
a contract.

For the

rescission of a
contract. :
For compensation for the

breach ‘of any contract,
express or implied, not in
writing registered and not
herein specially provided.

A

For compensation for the
breach of a contract

writing registered.

1

Upon 4 foreign judgment as

defined in the Code of
Civil Procedure, 1908. "

To obtain a declaration, that
an alleged adoption is in- |-.

valid, or never, in fact,
took’ place

To obtain a declaration that
an adoption is valid.

Suit for which no period of
limitation is provided else-
~where in this scl}cdule.

To avoid mcumbrances or
under-tenures in an entire
estate sold for arrears of

.'Government revenue, or in. -

a patni taluk or other sale-
able tenure sold for arrears;

in|.-

Part VI.~—Three years
-~ ——concld,

[Three ycarsj

[Three years)

[Three years]

i

[Three years]

Part VIL—Six years

Six years /
f[Six‘ycars]v
l[Sixy’c'ars]" R
1[Six years]
1[Six years] .

Part VIII—Twelve
years

Twelve years

‘.| When the

:Wl;xen the call is payable..

The date fixed for the per-
formance, or, if no such date
is fixed, when the plaintiff
has notice that performance-
“is refused.

When the facts entitling the
plaintiff to have the contract;’
rescinded first become known.
to him. .

.+| When the contract is broken,

or (where there are successive
breaches) when the breach in
respect of which the suit is. .
instituted occurs or (where -
the breach is contmumg)
when it ceases.

Whéri'the period of limitation
would begin to run against
-3 sujt brought on a similar
contract not registered.

The date of the iudgment.u

alleged  adoption
- becomes known to. the plam~ :
tiff. :

When the nghts of the adoptcd‘ "
son, as such, are mterfered )
with, .

When the right to sue accrues..

When the sale becomes finak
and conclusxvc

- 1Subs. by Act 11 of 1923, 5. 2'and Sch. I, for the original entry.
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Limitation-

{acr 9

THE FIRST SCHEDULE—contd.

FIrRsT DIVISION : SUITs—contd.

Description of suit

~ Period of limitation

Txme from which period . .
begins to run

122. Upon 2 judgment obtained
in® Y[India], or 2 recogni-
sance.

323. For a legacy or for a share
of a residue bequeathed by.
., a testator,.or for a distri-
‘butive share of the pro-

perty of an intestate.

- 124. For possession of an heredi-~
‘ _tary office.

225. Suit during the life of a
Hindu or Muhammadan
female by a Hindu or
‘Muhammadan who, if the
female died at'the date of
instituting the suit, would
:be entitled to the possession
of land, to have an aliena-
tion of such land made by
the female declared to
be void except for her life
or until her re-marriage.

326. By a Hindu governed by the
law of the Mitakshara to
set aside his father’s alien-
ation of ancestral pro-
perty.

a27. By a person excluded from’
joint family property to
enforce - a right to. share
therein.

328.. By a Hmdu for arrears of
maintenance.

129, By a Hindu for a declaration
_ of his right to maintenance.

130. For the resumption or as-
. sessment of rent-free land.

a31. To establish a peﬁodically
recurring right.

Part VIII—Tuwelve

years—contd. .
[Twelve years]

Y Twelve years)

[Twelve years]

[Twelve yearvs]

[Twelve years]

[Twelve years]

7[Twelvé years] .

[Twelve years] .

Y Twelve years] .

2 Twelve years]

When the plamtxff is

The date of the judgment or
recognisance,

When the legacy or share
bclcomes payable or deliver-
able. .

When the defendant  takes
possession of the office ad-
versely to the plaintiff.

Explanation.—An _hereditary
office is possessed when the
profits thereof are usually
received, or (if there are
no proﬁts) when the duties.
thereof are usually performed.

The date of the alienation. -

When the alienee takes posses-
sion of the property.

When the exclusion becoraes
known to the plaintiff.

When the arrears are. payable.

When the right is denied.

‘When the right to resume er

assess the land first accrues. *

first
refused the -enjoyment of

 the right. '

1Subs. by Act 3 of 1951, 5. 3 and Sch., for “the States”’.

ZSubs. by Act 11 of 1923, 5. 2 and Sch 1, for the original entry.
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' THE FIRST SCHEDULE—contd

FIRST DIVISION Sm'rs——comd

Description of suit - - Period of limitation Time from which period
: begins to run

Part VIII.—Twelve .

year;-—contd. . . v

"132. To enforce payment of 3[Twel{7e years] .| When the money sued for
money charged upon im- : becomes due.

moveable property.

A Explanation.—~For the pur-
poses of this article—
(a) the allowance and fees
respectively Called
malikana and haggs, and

(b) the value of any agricul-
tural or other produce
the right to receive which

“ . is secured by a charge
upon immovable pro-
pertys2fand

(c) advances secured by
mortgage by deposit of
title-deeds],

shall be deemed to be

money charged upon im-

moveable property] . U e e

134 To recover possession of | }{Twelve years] - . .| 5[When the transfer becomes .

immovesble property o known to the plaintiff.]
conveyed or bequeathed in : : .

trust or mortgaged and
afterwards transferred by
-the trustee or mortgagee.
for a valuable . considera-
tion, -

“4134A. To set aside a transfer of | Twelve years . | When the transfer becomes'
immoveable property com- . L known to the plamuﬁ‘
prised in a Hindu, Muham< .
madan or Buddhist reli-- o -
gious or charitable endow-
ment, made by. a manager
thereof for a valuable con-
sideration, -

’!3413 By the manager of a| Twelve years | « | The death, tesignation or re-
Hindu, : Muhammadan or moval of the transferor. -
Buddhist religious or cha- | - : .
ritable endowment to re- S —
cover possession of im- ) :
moveable property com-
prised in the endowment |
which has been transfer-
red by a previous manager
for a valuable considera-
tion.

. Subs, by Act 1 of 1927, s. 4, for the original Explanation.
Ins. by Act 21 of 1929,5. 9 (w.e.f. 1-4-1930). .
3Subs, by Act 11 of 1923, s. 2 and Sch, I, for the original entry. )
4Article 133 omitted by Act 1 of 1929, 5. 3 (w.e.f, 1-1-1929)
$Subs. by's. 3, 1bid., for “The date of the transfer”. : .
$Ins, by s. 3,7bid. , ‘ o
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Limitation [aer &
THE FIRST SCHEDULE—conzd, |
FIRST DIVISION : SUITS—Ccontd.
Description of suit Period of limitation Time from which

[ period
begins torun i

134C. By the manager of a
Hindu, Muhammadan or
Buddhist religious or
charitable endowment to
recover possession of
moveable property com-
prised it the endowment
which has been sold by a
previous manager for a
valuable consideration.

135. Suit instituted in"a Court
not established by Royal
* Charter by a mortgagee
for possession of immove-.
able property mortgaged.

-136. By a purchaser at a private
sale for possession of im-
moveable property sold,
when the vendor was out
of possession at the date of
the sale,

137. Like suit by a purchaser at
a sale in execution of a
decree, when the judg-
ment-debtor was out of
possessionl at the date of
the sale.

138. Like suit by a purchaser
at a sale in exeeution of a
decree, when the judgment-
debtor was in possession
at the date of the sale.

“139. By a landlord" to’ recover
possession from a tenant.

140. By a remainderman, a
reversioner (other than'a
landlord) or a devisee, for

possession of immoveable |-

property.

141. Like suit by a Hindu or
- Muhammadan entitled to
the possession of immove-

able property on the death

of a Hindy or Muham-

madan female. P

-

v Part VIII.—Twelve

years—contd.

Twelve years .

[Twelve years] .

[ Twelve years])

[Twelveyears] .

1[Twelve years]

Y Twelve years]

J{Twelve. years] .

[Twelve years] .

The death, resignation or-
removal of the seller.

When the mortgagor’s right tos
possession determines.

-

When the vendor is first:
entitled to possession.

When the judgment-debtor
is first entitled to possession.

The date when the sale be~
comes absolute.

When the tenancy is deter~:
mined.

When his estate falls into.
possession. )

When the female dies.

1Subs. by Act 11 of 1923, 8. 2 and Sch, I, for the original entry.
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' THE FIRST SCHEDULE—cond.

FIrST DIVISION : SUITS—Ccontd.

Description of suit Period of limitation | - Time from which period
) begins to run

Part VIII, .——'Twel‘ve
years—concld,

x42. For possession of immove- | ![Twelve years] . ; The date of the dispossession
able property when the or discontinuance.
plaintiff, while in posses-
sion of the property, has
been dispossessed or has
discontinued the posses-
sion,

143. Like suit, when the plaintiff | [Twelve years], . | When the forfeiture is incurred
has become entitled by or the condition is broken,
reason of any forfeiture
or breach of condition. |
. I

144. For possession of immove- | )[Twelve years] - . | When the possession- of the

able property or any defendant becomes adverse
interest thereinl not here~ ) to the plaintiff,

by otherwise specially pro-

vided for.

Pary IX.~—Thirty

years
145. Against a depositary or | Thirty years . | ‘The date of the deposit og
: pawnee to recover move- : pawn,
able property deposited or
pawned, '

146. Before a Court established | [Thirty years] . | When any part of the principal
by Royal Charter in the or ibterest was last paid on
exercise of its ordiDary . : |- account of the mortgage-
original civil jurisdiction i debt.

by a mortgagee to recover ’
from the mortgagor the : .
possession of immoveable
property mortgaged.

146A. By or on behalf of ary { }{Thirty years] . | The date of the dispossession
local authority for posses- - or discontinusnce.
sion of any public street
or road or any part thereof
from which it has been
dispossessed or of which .
it has discontinued the
possession.

Part X.—Sixty years

‘147. By a mortgagee for fore- | Sixty years . . | When the money Secured by
closure or sale. _ the mortgage becomes due.

1Subs. by Act 11 of 1923, 8. 2 ard Sch. I, for the origiral entry.
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Limitation

[acT ®

THEJFIRST SCHEDULE—con:d.

FIRsT DIVISION : Surts—concld.

Ve

‘Description of suit -

Period of limitation

Time from which period
begins to run

748. Against a morigagee to re-
deem or to recover posses-
sion of immoveable pro-
perty mortgaged.

—contd.

1[Sixty years]

Part X.—Sixty years

When the right to redeem or
to recover possession accrues:
Provided that all claims to re-
deem arising under instru-
ments of mortgage of im-

moveable property situate in
Lower Burma which had
been executed before the
first day of May, 1863 shall
be governed by the rules of
limitation in force in that
State immediately before
the same day.

When the period of limitation
would begin to run under
this Act against a like suit
by a private person.

149. Any suit oy or on *behal
of %*¥* s[tkkk the Central
Government or any State
‘Government] $[except a
suit before the [Supreme
Court], in the exercise of
its ornginal jurisdiction].

4[Sixty years]

SECOND DIVISION : APPEALS

Description of appeal Time from which period

begins to run

Period of limitation

Seven days

150. Under the Code of Criminal
. Procedure, 1898, from a
sentence of death passed
by a Court of Session 7[or
by a High Court in the
exercise of its original
crimiI;al iur‘isdiftion]. .

The date of the sentence. gof 189&(

- !
i

* * f
Twenty days

8k

151. From a decree or order of
any of the High Courts of
Judicature at Fort Wil-
liam, ®[Madras, 1%and
Bombay, or of the High
Court of Punjab]] in the
exercise of its . original
jurisdiction.

* . t. At .
The date of the decree or order,

1Subs, by Act 11 of 1923, s. 2 and Schedule I, for the original entry. -
*The words “the Secretary of State for India in Council” omitted by the A.O. 1948.
3Ins. by the A.O. 1937.

“The words “the Secretary of State, the Crown Representative”, omitted by the A.O

1948. .

4 5Ins. by Act 14 of 1937, s. 2. . . e
8Subs. by the A.Q. 1950, for “Federal Court”.
"Ins. by Act 26 of 1943,6 5. 8.
8Jtem 150 A ifs. by Act 12 of 1923, 5. 42,

(w.e.f. 6-4-1949), ' S
?Subs. by Act 8 of 1930, s. 2 and Sch.I, for “Madras and Bombay or the Chijef
Court of the Punjab or the Chief Court of Lower Burma®, : ’
18Subs. by the A.O. 1948 for **‘Bombay and Lahore®. ...

~omitted by Act 1'} of 1949, s. 6.



oF 1908] | Limitation 29
~ THE FIRST SCHEDULE—conrd. '

SECOND DIVISION : APPEALS-—contd..

* Description’of appeal Period of limitation | Time from whié_h period
begins to run

X

152. Under the Code of Civil | Thirty days . . | The date of the ‘decree. or
of 1908. Procedure, 1008, to the : order appealed from.
Court of a District Judge, : '

Y

153. Under the same Code to a Y Thirty d'ays] . | The date of the order.

: High Court from an order . S '
of a Subordinate Court

- refusing leave to appeal to
[the Supreme Court].

5 184, Urder the Code of Criminal | 2[Thirty d s .| The date of the sentence or
7 cf 1898, Procedure, 1898, to any (Thitty days] order appealed from.
: Court other than a High ‘ :
Court.
155. Under the same Code to a | Sixty days . . | The date of the senterce or

High Court, except in the
cases provided for by

order appealed from.
article 150 and article ‘

157.
. 156, Under the Code of Civil Ninety days .° . | The date of the decree or
a5 f 190& Procedure, 1908, to a - . order appealed from.

High Court, except in the
) . cases provided for by arti-~
. cle 151 and article 153.

.. 157. Under the Code of Crimiral | ®[Three months]. . | The date of the order appealed”
59 1808, Procedure, 1898, from an from.
o ~order of acgnittal.

THIRD DIVISION : APPLICATIONS

Description of application \ Period of limitation Time from which period -
: ' i ) begin's to run

#[158. Under the Arbitration | Thirty days . . | The date of service of thes
20 of 1940. Act, 1940 to set aside an | notice of filing of the
. award or to get an award award.]
" remitted for reconsidera- ' '
tion,
159. For leave to appear and | 2[Ten days] . . | When the summons is served.

defend a suit under the
summary procedure refer-
red to int section 128 (2)(f)
$for under Order XXXVII] |
' of the $[Code of Civil
"5 of 2908, Procedure, 1908].

1Subs. by the A.O. 1950, for “His Majesty in Council”. - " .
- 3Subs. by Act 11 of 1923, 5. 2 and Sch. I, for the original entry. )
3Subs. by Act 26 of 1955, 8. 117 and Sch. as amended by Act 36 of 1957, s. 3 andr
Sch. 11, for the original entry. (w.e. f. 1-1-1936). :
- -4Subs. by Act 10 of 1940, s. 49 and Sch. IV, for the former Article (w.e.f. 1-7-1940)..
S$Ins, by Act 30 of 1925, s, 3. . o R
. ®Subs. by Act 10 of 1940, s. 49 and Sch. IV, for “same Code” (w.e.f. 17-1940). -~
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Limitation

"+ THE FIRST SCHEDULE—cord.

L laero

THIRD DIVISION ; APPLICATIONS —contd. ™

N 0% R
L .
. Description of application

| Petiod of limitation

Tx'me_ from which period .
) begins to run

 160. For an order under the same
.Code, to restore to the file

- an application for review
rejected in consequence of

_ the failure of the applicant

. to appear when the appli-
cation was called on for

hearing,

- 261. Forareviewof judgment by
Lo a 1¥%% "Court  of  Small
- Causes  [(other. than a
Presidency Small Cause
Court)] or bya Court
invested with the juris-

¢+« diction of a Y*** Court'bf |

Small Causes when ex-
ercising that jurisdiction.

162. For a review of judgment
by any. of 4[the following
Courts, namely;] $[the

- High Courts at Calcutta

- and Madras and the High
Courts of Bombay, Ma-

-~ - dhya Pradesh and Punjab]

in the exercise of its ori- |

ginal jurisdiction.

163. By a phintiff, for an order.
" - toset aside a dismissal for
default of appearance or

for failure to pay costs of

. service of process or to

furnish security for costs. j

164, By a defendant, for an order
: to set aside a decree passed
.ex parte,

165. Under the Code of Civil
;. Procedure, 1908, by a per-

"\ son dispossessed of im-.

-~ moveable property and

disputing the right of the |

- .decree-holder or purchaser
= -atasalein execution of a
-;decree to be put into

_ possession,

a

Fifteen days . ..

3 Fifteen' days].

TWeniy days . .

Thirty days .

3| Thirty d#ysf

[ Thirty days]-

When - the application for
review is rejected,

'fhe daté “of the decree or )
" order, -

“fhe date of the decree or
K order., :

e

| The date of the dismissal:’

Easl
<

The date of the“decree or, :

... where the summons was not
duly served, when the appli~
‘cant_has . knowledge of the
decree. . . - Sl

s

- The date of the disp9§sessi6il. By s of 1995-

3

.. ¥The word “Provincial” omitted b
.. ¥Ins, by 5. 2 and Sch. 111, 44d.
- 3Subs..by Act 11 of 1923, 5.2 and Sch. I
*Ins. by Act 10 of 1927, s. 2 and Sch. L.
8Subs. by the Adaptation of Laws (No.

yAct 4 of 1941, s, 2 and Sch. HI. _
, for the original entry.:

R

" 2) Ofder; I§56, for “‘the vHigh' Courts of

Judicature at Fort William, Madras, Bombay and Nagpur, andthe High .Court of -

- miab!’. e
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